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HALF-AN HOUR DISCUSSION

[Translation)
Funds for National Rural Employ.
ment Programme

SHR1 MOOL CHAND DAGA
(Pali) : Mr. Depu.y-Speaker, Sir, the
subject of today’s Half-An-Hour Dis-
cussion is very important. The Hon.
Planning Minister had replied to the
question, but he is absent today and
the Hon. Minister of Rural Develop-
ment is present here.

You had decided to spend Rs.
1,600 crores on this programme and
the expenditure was to be shared in
the ratio of 50 : 50 by the Centre and
the States. The only objective of this
programme was to provide employment
to the marginal farmers and agricul-
tural labourers. 75 per cent of the
funds will be reserved for the above
two categories and the remaining 25
per cent cf the funds will be given on
the basis of poverty. The Hon.
Minister has formulated a very good
scheme, but I would like to know
from him whether evaluation o’ this
scheme has been done properly. I
want to say on the flour of the House
that 50 per cent of money being spent
on this programme is pocketed by the
officers. I sha'l ask a question of the
Hon. Minister. Tt has been stated
in one of its objectives that 10 per
cent of the total funds will be spent
on the Scheduled Castes and Scheduled
Tribes, 10 per cent on social forestry
and 5 per cent on the sirengthening of
the machinery. You have fixed these
criteria and the objective behind it
was to provide employment to the
poor people in the country and to
build the infrastructure and other
community assets., You Kkindly let us
know whether you have personally
visited any district of the country and
seen what community assets have been
created under the National Rural
Exployment  Programme and the
anpual plan prepared on that basis
for which 50 per cent of the funds is
given by the Cenire and 50 per cent
by the States, Can you give details
in this regard or not 7
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I would like to know whether the
ten per cent amount provided for the
Scheduled Castes and Scheduled Tribes
out of a total amount of Rs. 1,600
crores was spent on thrm, and if
so, what assets were crealed therefrom
for them and on what items that money
was spent.

You have said that ten per cent of
the funds would be spent on social
forestry. Was that amount spent for
that purpose and what national and

communily assets were created there-
from ?

You have also said that 75 per cent
of the funds will be spent on agricul-
tural iabourers and marginal farmers
and the 1emaining 25 per cent of the
funds on the poor to Uft them above
the poverty line, Kindly let me know
the basis on which these figures were
arrived at and the names of the States
for which they were kept at 25 per
cent. Were the figures received from
each of the districts separately and on
the basis of that the funds were allo-

cated or you aliocated funds to every
State ?

With regaid to Uttar Pradesh you
bhave said that this allocation is made
to each district. Do you allocate
funds to the Jalaun and Pali districts
of Rajasthan or to the districts of
Madhya Pradesh or you allocate funds
to their respective States 7 In the case
of Uttar Pradesh, the funds are allocat-
ed to each district, whereas in our
case, it is given to the State.

Another question of mine is
whether the plan for the year 1985
of the feventh Five Year Plan has been
received by you, as these plans were
supposed to reach you by the 10th ¢f
April 7 Have you received that plan
~omplete in all respects as to how they
will spend the funds ?

Now, you kindly tell me, as you
have said in reply to Kumari Mamta
Banerjce’s question that these entire
funds sre spent, Her question was—
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NREP is a very important
scheme 1o implement  the 20-
Point Programme, but in West
Bangal, the poorer people arc mnot
getting the facility from this NREP
Scheme. All the moncy s going (o
CpPI (M) Party and its Cadre funds,
S0, T wou'd like to know from the
Minister whether the Cent.al Goveiu-
ment would enquire into the actual
amount allocated to the State of West
Bengal and how much of the fund has
been allowcd by the West Berngal
Government for the NREP  Scheme
duripg the last two years,

[Translation]

This was the quesiion. You kindly
reply to this question, as to what
action you have laken against the
State which has such an allegation it
and where the situation has deteriopa-
rated to such an extent.

Rajasthan is an economically back-
ward State. It cannot contribule its
50 per cent share, The Hon. Planning
Minister, Shri K, R. Narayanan had
replied that —

[ English]

It is under consideration™ """ (Inter-
ruption).

PROF. N. G. RANGA : They do

not want to spare any moncy.

SHRI MOOL DHAND DAGA :
No, no, they have already given a
reply. If you had taken the trouble
of going through the record, you would
not have put this question. But you
have not. So, what I want to say now
is that there was a question and the
answer given was  This matter is
under consideration™.

[ Taanslation)

The  Rajasthan  Government  has
expressed its inability to provide these
funds within 5 years and have
demanded that 75 per cent of it may
be shared by the Cenire and
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the remaining 25 per cent by them.
1 am quoting figures from your reports.
Mr. Deputy-Speaker, Sir, the main
objective of the NREP programme was
to develop an infia-structure in the
villages of the country and improve the
health of, and to pivoide better diet
to, the poor people. Have you ever
made as assessment whether the lot
of farm workers belonging to Schedu-
led Castes and Tribes has improved ?
What is your asscssment as 1o the
amount of calorics they consume ?
Is it 2,400 caloiies or 21,00 or
1,8G0 calories ? This was your scheme
and arc you ready today with
the facis and figures. You have stated
as follows :—

[Er:g!fsh]

1980-1981 : money given by the
Ceniral Government was Rs. 34,32
crores, the money spent in the first
year was only Rs. 28.05 crores.
1981-82 : money given was Rs. 15.6
Croress «nd the money utilised was
only Rs. 16.62 cr9es. 1982-83 :
money given by the Central Govern-
ment was Rs., 13.34 crores, money
utilised was Rs. 9.35 crores. 1983-84
money given was Rs. 13.98 crores and
the utilisation was Rs, 10.40 crores.
1984-85 : money given was Rs 19 8
crores whereas money utilised was
Rs, 10.60 crores. If you add these,
the amount for the whole plan is Rs.
1,600 crores. But how much of this
has been spent ?

[ Translation)

The purpose of the money taken
from the States was (o create 3,000 to
4,000 million man days and 1 would
like to know whether any taiget under

the NREP programme hes been
achieved according to the criteria
fixed thereunder or not. WNo survey

das been carried out about NREP and
it is not known which State is spending
how much ? Do ygu have the figures
which may point out to the amount
which could not be spent ?

[ English]

MR. DEPUTY-SPEAKER : Mr,
Daga, please try to be brief because
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the Minister wants to reply, and then
some Members may also like to put
questions,

SHRI MOOL CHAND DAGA ; All
right, Sir, let him give the reply, I do
not mind.. I have finished. I am
putting the specific questions 1 am not
going into details. Otherwise, this is
a subject Wwhich rcquires to be gone
into in detail. What was the total
money which was spent ? It was Rs,
1,620 crores, From where do the
figures come ? You say Rs. 1,620
crores were spent. And what is the
break-up ? The break-up is Rs. 980
crores from the Centrai Government
and Rs. 640 crores from the State
Governments, This is the break-up,

[Translation)

I would aiso like to know the
authority which wiil be responsible to
maintain these assets, A school has
been constructed and if after some
time it falls during the monsoon or the
roof starts leading, then who will look
after its maintenance 7 It is a very
good subject. Many able and efficient
Ministers are sitting here., I feel that
if this work is done honestly and
sincerely, the country can develop and
bring about revolution in its six lakh
villages. You have said a good thing
that the district rural agencies would
work there., Will you be pleased to
state the time by which the targets will
be achieved through these agencies.
The demands of Rajasthan may bec
looked into. I do not say anything
about Haryana and Punjab as the
per caplta income is very high there
«.dAInterruptions) . 1 has also been said
that no work would be given an con-
tract. I can say with authority that
many works are being given on con-
tract, If has been written in black and
white that these woiks are not given in
conmtract. This has also been decided by
you. There are many institutions
which give contributions in charity.
You tell us the amount and the
names of the States which have got
funds from voluntary organisations and
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also the names of States where these
organisations have given funds for
NREP. What are your experiences
during the sixth Plan and what would
be your schemss for the Seventh Five
Year Plan? May I know the steps
taken and proposed (o be taken in
order to make it moie effective during
the Seventh Plan so that the property
and funds do not go waste and it
become a pcople’s movement 7 Have
you cver given thought 10 it 7 I have
undeitaken a study in Gujarat in this
respect and come (o know that only 25
per cent funds are utilised and Prof.
Ranga says that it is rot a fact. The
National Sample Survey has undertaken
a study and they say that this much
fund is utilized ...(Interruptions) Will
you be pleased to rcply to these
questions ? If T am allowed some
time beyond this 1 would ask more
guestions,

[English]

MR, DEPTUY-SPEAKER : For
the first Member you have to reply
indiv.dually.

(Interruptions)

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVELOP-
MENT (SHRI BUTA SINGHj : Sir, I
am told that I have to reply indivi-
dually to the first Member,

[Translation]

Mr. Deputy-Speaker, Sir, Shri
Daga has drawn the attention of the
House to a very important matter,
Recently, during the last week, while
discussing the demands of the Minis-
try, my learned colieague Shri Chandu-
lal Chandrakar has thrown light on
various issues, but today this matter
has come up once again as a result of
an answer to a question.

Some doubts arose in the mind of
Shri Daga and they do arise conti-
nuously. I would try to remove those
doubts and as requested by him will
give clarifications on those points which
had remained untouched on that day.

You have asked about the types of
assets created umder NREP and a
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detailed statement in that regard. I
would like to inform him that so far as
the NREP programme is concerned, its
objectiyes are very clear and the people
of the country had been clearly told
about them beforehand.

[English)

The WNational Rural Employment
Programme was launched with three-
foid objective, The first was gene-
rating additional employment opportu-
nity in the rural areas to the extent of
300 to 400 million mandays, The
second was creation of durable
community assets, and the third was
improvement in the nutrition level of
the workers through increased income
and part payment of wages in the form
of foodgrains. These were three
objectives with which the NREP was
drawn. The Hon. Member wants to
know the second aspect of it as to
what happened to the assets so far
created in the country as a result of
the implementat.on of NREP in the
couniry. Under the NREP the gene-
ration of employment was over 300
million mandays as stipulated when the
programme was launched and also it
was felt necessary to tackle the problem
of the rural landiess specially per-
taining to the employment in a more
direct manner, The category of persons
who are getting the benefit under NREP
was pnot available because there has not
been any comprehansive evalution of
the programme. [ agree with the Hon.
Member on the one count that there
are two grey areas—one is monitoring
and the other is evaluticn of the
programme. These are the two grey
areas in which we have p'aced our
full trust in all the State Governments
that they will be implementing the
NREP, IRDP and RLEGP programmes
in the best interest of the people for
whom these programmes are chalked
out. But now there is a need felt that
there should be more close monitoring
not only at the State level and the
district 1evel, but also from the Central
Government we m st evolve a certain
method by which we can get the real
feed back from the operational fields,
The allpcation of fuads to the States
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and the Union Territories under the
NREP is done on the basis of the
criteria giving, as he has himself said,
75 per cent weightage to the number
of agricultural workers and marginal
farmers, and 25 per cent weightage to
the incidence of paverty. The
Working Group on the special pro-
gramme for the rural development for
the Seventh Plan has recommended
for giving 50 per cent weightage to the
number of agricultural labourers and
50 per cent weightage to the incidence
of poverty. Now, this is the revised
approach. More emphasis is being
laid on the poverty element. The Hon.
Member also wanted to know how
these things are implemented.

SHRI MOOL CHAND DAGA §
You will excuse me. ]I wanted to
know one thing. About the community
assets. So, you kindly tell me how
many school buildings, wells have been
constructed ; how many kilometrage
roads have been laid. Community
centres and Panchayat Ghar in what

number constiucted 7 What about
sewerage, d:ainage and surface
drainage ? These are community
assets.

Second thing which I wanted to
know is about the nutritional value.
So many people were getting so many
calories of food. How much are they
getting now ? But you are giving me
the same old reply.

SHRI BUTA SINGH : That was
also one of the points made by the
Hon. Member. You wanted that more
emphasis should be ia.d on the poverty
element than on the marginal farmers
and small farmers.

Now, a large number of assets
have bezen created under the programme
since 1981. They include social
foresty works in 4.5 lakh hectares and
plantation of 49.54 crore trees, cons-
truction of 0.52 lakh number of village
tanks, minor irrigation works bene-
filing 9.13 lakh hectares, soil conserva-
tion works in 4.99 lakh hectares, .0.49
lakh number off drinking water sources,
4.35 kms of read both construcied as
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well as improved and 2.06 lakh num-
ber of works in the category of schools,
balwadis buildings, panchayat ghars,
community centres etc,

For the benefit of Scheduled Castes
and Scheduled Tribes, we have done
something, which the Hon. Member
wanted to know separately. 4.40 lakh
number of works were taken up for the
benefit of Schenuled Castes and
Scheduled Tribes, a large number of
which relates to the construction of
houses for the member of the
Scheduled Castes and Scheduled Tribes
so that, they can be provided with
petter living conditions. The rural
roads find an important place in the
programme since it constitutes the
vital aspect of rural economic infra-
tructure. The construction items like
panchayat ghars, balwezdis are also
being taken up. Special emphasis is
being given to the social forestry in
view of tne ecological requirements
and from the current year, i.c. 1985-86
the percentage of funds for this ear-
marked sector has beenraised from
10% to 20%. 10% of the funds
earmarked for the wo.ks benefiting
Scheduled Castes and Scheduled Tribes
though expenditure in this case hrs
been 15% on an average from the
report avai'able.

SHRI MOOL CHAND DAGA::
Suppose you take any State, what are
the figures for each district? You
please give me those figu.cs. | want
to know how many schoo's hive becen
constructed, how many wells have been
dug. 1In U.P., for each district, a
separate amount has been mentioned.
It is happening in your district. I want
10 say that this is a very good sugges-
tion. They are implemeniing it. You
are geiting Jloan. You arc getting
50% share, directly to a particular
district.

SHRI BUTA SINGH : It will be
too much on my part to say what s
the amoun* and figure for each tehsil
Rut T can give the figures

and Aetrirt
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for Rajasthan States as a whole.
The area covered in Rajasthan under
the NREP from 1980-81 to 198'-85%
is 30.971 hectares in which the trees
planted are 277 57 lakh and drinking
water wells are 2,196,

SHRI MOOL CHAND DAGA :
What I want is in my district of
Pali...

MR. DEPUTY-SPEAKER : The
Hon. Minister will lay it on the Table
of the House and you can refer to it,

SHRI BUTA SINGH : Not only
that I will write to the State Govern-
ment to send a detailed report about
each district in Rejasthan, (Interruptions)
I will request the State Government to
send a detailed repor on the imple-
m-~ntation of the NREP pro«ramme in
each district to the Hon, Member and
a Copy te me. (Inrerruptions)

SHRI MOOL CHAND DAGA :
Sir, the Hon. Minister' has said that
10 per cent of the total amount will be
spent for scheduled castes and schedu-
led tribes pcople for having come
community assets, Then you have said
that 10 per cent will be spent for
social forestry. What isthis 10 per
cen: utilised for ? How many scheduled
castes and scheduled tribes h:ive been
benefited by putting wells, by puiting
a road, ctlc. We do not see any road
there.

(Interruptions)

SHRI BUTA SINGH : Sir, preci-
scly I will send a detailed picture of
Rajisthan to Shri Daga 7i and then le:
him po to his dis'rict and measures the
things, If he does not find them (o be
correct then he can come back and tell
me and I will take it up with the Siate
Government  (Interruptions) At  the
moment it will be possible for me to
give detailed picture of each district.

Sir, he also said that in Uttar
Pradesh it is being given district-wise
whereas at other places it is being
given to the State. Under NREP the
allocation of funds is sent to the State
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but under RLEGP projects are prepared
district-wise. Uttar Pradesh submitted
the scheme under RLEGP. Under
NREP the allocation of funds is given
to a State and not to a district.

(Interruptions)

Sir, the hon. Member wants to have
the criteria changed for Rajasthan, I
am sorry it is not possiblie. It is for the
Planning Commission because this
criterion is laid for the whole countiy.
I have my friend here who has been
fighting valiantly for having a scparate
plan for desert areas but it is for the
Planning Commision to accord p.iori-
ties. NREP being a national p'an to be
executed at a national levzl, there can
not be a special treatment for a parti-
cular State. I have full sympathy with
Dagaji. The conditions in Rajasthan
are far difficult than most of the othar
States but at this moment it is the
Planning Commission which can revise
the norms,

[ Fransiation)

SHRI VIRDHI CHANDER JAIN :
Mr. Deputy-Speaker, S'r, I would like
to know whether the Rural Develop-
ment Department will take up with the
Planning Department the basis of
sharing of funds for the NREP pro-
gramme which at present is 50 : 50 so
as to change it to 90 : 10 for the
Cenire and the State respectively. We
have been fighting continuously for
provision of funds in this proportion
for the Desert Development Programme
because in Rajasthan elsven distrijcts
are under desert and some are hilly or
Adivasi areas. Will you request the
Planning Commission in this regard ?

Besides, the basis of 75 per cent
for margina! farmers and 25 per cent
for landless labourers on the basis of
incidence of poverty which has now
been increased to 50 percent resulting
in solution of the problem toa great
extent, but the question arises that the
definition of marginal farmers in the
desert areas and in other States is the
same, In the areas which are fully
irrigated also, the same definition
anolies, Everywhere it is the same
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definition, whether it is desert area or
U.P, or Bihar for that matter. The
means of irrigation jn our desert area
is wells which are 100 to 150 feet
deep while in other States they are
just 25, 30 or 50 feet deep. Besides
canals are also a means of irrigation in
those areas. I, therefore, request you
to examine the definition of marginal
and small farmers— which is the same
everywhere—in the context of desert
areas because as compared to other
areas the production is one third or
one fourth in desert areas and secondly,
in the case of dry farming also there is
difference between the conditions in
Rajasthan and other areas as famines
are a regular feature in this state under
these circumstances the Rajasthan
Government has suggested that in the
desert areas the limit of land for
Marginal farmer and Small farmer be
fixed at 75 Bighas and 150 Bighas res-
pectively, Would you examine it and
take a dec:sion ?

Thirdly, in respect of the NREP
programmes, I would like to say that
very good asscts are being created and
the works are proving ve.y useful and
the ‘Panchayats’ are doing very com-
mendable work. Shri Daga said that
only 25 per cent of the funds arc being
utilised, but I know that at some places
even upto 90 per cent amount is being
utilised and some ‘Paukaya:s’ are
spending even more than that. The
village ‘Panchayat’ constructs school
buildings, I would like to know in this
regard, that though there is provision for
constructing primary schools under the
NREP, there is no such provision for
the construction of buildings for middle
or secondary schools and whether
during the Seventh Five Year Plan,
apart from the primary school build-
ings, construction of middle school and
higher secondary school buildings will
also be undertaken ?

[Euglish)

SHRI CHINTAMANI JENA
(Bangalore) : Sir, I would like to put
only two or three questions and seek

clarifications on that.
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As far as implementation of the
NREP scheme is concerned, T would
iike to know whether the amounts allot-
ted under this scheme to the States are
being passed on to the districts and
blocks, and whether the programmes
are being execcuted by the voluntary
agencies, If so, how many voluntary
agencies have worked in each of the
States in the 6th Plan to execute the
NREP schemes,

Though the intentions are wvery
good, very pious, and the Government
of India has alioited so much money,
but what is actually happening in the
field ? 1In Orissa, for example, almost
all the works are implemented through
village committees, In the name of
yillage committeces, some middle men
are making profits. How are these
village committees constituted ? They
tako two or three persons of their
own, get some foke signatures and
produce it before the B.D O. and the
BDO accepts it and thus io the name
of a village committee, only one man
is doing the work in the name of his
brother, father or others and thus he
takes up all the works within the grim
panchayat as also the neighbouring
gram panchayats. Thus, only onc or
two persons are benefited from the
profits which are derived from the
execution of these works, The provi-
sion is for implementation of this
programme through village commitices,
and the procedure is that peopie of a
particular village will assemble, they
will elect or select one man as head of
the village committee, he will go to the
block and get the work order and
implement it and after implementation,
he will produce the account before
that village committee. That is the
procedure, but it has never been
follcwed anywhere in the State.

As was pointed out by Shri Dnga,
the contemplated permanent property
uner this programme is not being
created. In some cases, permancnt
assets have been created, after a sc ool
building is constructed, or a bridge is
construcied, who will maintdin it ? The
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Union Government will give the re
ponsibility to the State Government

concerned, but  the  States i y
Orissa, Madhya Pradesh, Biha
Himachal Pradesh and othc1s have ne

adequate funds ard because of cons-
traint of resources, these permaneny
assets cannot be maintained and after
5-10 years, the entire thing will co}
lapse.

What is the intention of the
Government and what is the procedure
for maintaining the permanent assels ?
About creation of assets, may I know
if the:e¢ is any special allocation to be
made in the 7th Plan to the States fop
this 7 What happens is this. Suppose
a bridge has been coastructed, 2 causes
way has been constructed or a schog)
building has been constructed or
road is constructed in a particular:
year and if there is a high flood, the
entire thing will be washed away. So,
I would like to know from the hon,
Minister whether some arrangemens
could be made so that these States
which are chronically flood-affected
will be given much more funds to mains
tuin these things. Thesc are the quess

3 : ]
tions I want the hon. Finance Minister
to {L‘]‘Pl}’ =0

Translation

SHIRT HARISH RAWAT (Almorah
Mr. Speaker Sir, ficst of all 1 would
complain to the hon. Minister that
Uttar Pradesh is not getting its due’
share under the NREP. Keeping in
view the population, poverty and the
density of population, very little funds
are being given to Uttar Pradesh, ' I
would like to know from the hon,
Minister whether the Schemes of the
States, for the year 1985-86, has bee
submitted to him and if so, th
amount of funds he is going to allocat
to Uttar Pradesh. 4

You give only one kg of foodgrains
for one man-day. As there is bumper
crop of wheat this year and the price
has gone down considerably, labour i
not available on such a low wage a
the minimum wages are very mueg
Iess and, therefore, there is. e
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margin for the Panchayat people and

ther officers to indulge in making
fake muster rolls and such other mal-
practices. I would, therefore, request
the hon. Minister to at least increase
the amount of foodgrains if not the
rate of wages, so that in the same
ratio on which foodgrains are provided
at subsidized rates, the wages may also
increase. We have a large stock of
~ wheat with us and do you propose to
~ increase the amount for labourers.

Shri Jain has raise a point about
the need to make ecffort, for creation
of psrmanent and durable assets.
During the last four or five ycars we
have been emphasizing the need for
village roads and now they have been
costructed in sufficient number. MNow
there is need to spend more funds on
the infrastructure in rural areas like
the village school building and hospital
etc Do you propose to increase the
amount of material assistance to such
districts where at presen this assistance
isronly 40 to 50 per cent ? In reply to
my question about foodgrains you had

~ said that in 1984.85, 49,536 tonnes
~ of wheat had been allocated to Uttar
Pradesh while only 36,000 tonnes

were lifted and only 25,000 tonnes
were distributed, What is the use of
this You are providing foodgrains
for the Poverty FEradication Program-
me, but the States are not properly
distributing them, Would you kindly
make an arrangement for having at
least monthly monitoring regarding
this and kecp a watch as to what was
the share of the State, how much was
lifted and how much of it was distri-
buted to he workers and the neople
at the lower Jevel ? What mechanism
are you going to create for this
pur pose ? ¢

The DRDA has become a mess.
People from different departments
come and sit there. MLAs and MPs
have been appointed as its members
but at times they do not even know
about its meetings. The officers decide
in their absence. The DRDA Thas
now become o very big agency. Lot
of funds are being used tarough it and
it is the basis for the poverty Eradica-
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tion Programme. Do you propose to
appoint a people’s represen tative as
its chairman and increase the ratio of
public representation in that propor®
tion ? Would you consider this
suggestion ?

We do not know anything as to
what happens to the funds allocated
for the development of infrastructure
or for service charges pertaining to
N R.E.P. We have set apart of certain
percentage for development of infra-
structure and service charges. But
I think it is being misused on a very
large scale at the district level, There
is nced to check it and the amount
should be spent for the purpose for
which it is meant.

It is our fortune as well as misfor-
tune that the Agriculture Ministry is
a very big Ministry in itself. The
Department of Rural Development
has a great responsibility and keeping
in view its heavy resposibility, there
should be a separate Ministry for
Rural Development. It is not possible
for the Minister to keep full informa-
tion regarding the working of this
Ministry. You were asking something
from Chandulal Chandrakarji, so I
am pointing it out. There should be
close monitoring to have proper
knowledge about it as a'so about the
utilization of the funds that you are
allocating for this purpose.

SHRI BUTA SINGH : How did
you come to know that we are talking
about it ?

SHRI HARISH RAWAT : From
your reply to the questichs askea by
Shri Daga and Jain Saheb, it appeared
to me that you were talking about it.
Now every person and particularly
evely person in the village is concern-
ed with this «heme, Outwardly it
may look thai it is a small work. but
besides this, there aie many other
important works and  programmes
affecting the life of every person. It
is very difficult to know about the
practical difficulties with regard to
N.R.E.P, R.L.EG.P, and LR.D.P. Tt
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is possible only when there is close
moaitoring at the Ministry level and
upto Central level. You have .aid
in your reply that you are proposing
to have a close moniioring in this
respect, I want that the monitoring
system shoulgl be streamlined,

SHRI BUTA SINGH : You area
seasoned politician. You are also
aware of the issue of the Centre-
State relations.  Even then if you put
a question regarding this, then you
know what the result will be. Tuaking
all these into consideration we have
to be very cautions and I have said
this after very careful thought. Now
Dagaji says that the Central Govern-
ment should maintain the primary
schools which have been constructed,
Does he mean to say that the Central
Government shou'd take over the
respensibility of the State Government
and kecep the newly created assets
under their direct control. So, this
is a very delicale matter,

SHRI HARISH RAWAT : I do not
mean to say this, The difliculiy is that
we have to rep.¥Yto the people how
many peisons have bzen brought above
the poverty line as a result of all these
programmes, At that time it become
national property @nd the national
Government have to rep'y, The work
of implementations is the responsibi-
lity of the States, Such huge sums are
being given, but no result is forthcom-
ing. You are a'so handicapped in
this matter but whom should we ask
about it ?

[E giish]
SHRI BUTA SINGH : This is a
grey area.

[ Translation]

SHRI HARISH RAWAT : You
should find out some solution in con-
suliation with the Chief Ministers of
States and others

I would like to put a last question
regarding social forestry, I am not
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putting this in question form but
would like to draw your attention
towards it. There are many schemes

going on in the fie'd of social forestry,
Some schemes are running with the
help of the world bank and the State
Governments have their own schemes,
It has been seen that when there are
many schemes going on in the same
field, there might be great scope for
diversion of funds to other schemes,
It happens at the State level. So when
you have increased allocation of funds
in this szctor which is a welcome step,
then at least you should see (o it tlu:
when you allocate funds to the
N.R.E.P, Sector, the states should not
divert their contribution to be made
in it. Thereis need to keep a watch
in this respect. '

In the end, I would like to bring
one more point to the notice of the
hon, Minister. At present the
schemes which D.R.D.A. receives are
not routed through the Development
Blocks. At least, there should be
clear guidelines in this respect that
unless the scheme is routed through
the block, the D.R.D.A. would not
release funds and the schemes initiated
at the department level should also be
routed through the Blocks, so that
there is a monitoring agency at the
lowest level. May I know what you
are going to do in this respect ?

[ English]

SHRI MOOL CHAND DAGA : It
should be passed from Gram Sabha
level if any programme is to be
effective,

MR. DEPUTY-SPEAKER : Now,
the hon. Minister will reply. :

[ Translation)

SHRI BUTA SINGH : As I have
said is reply to Shri Daga, the sugges-
tions given by Shri Virdhi Chander
Jain are very good and I have full
sympathy with him,

The norms which have been issued
under NLR.E.P, are not meant {Or ans
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one Stateor any area of a State
whether it is a desert area or a hilly
area. It is not possible for us to
change the norms. You have suggest-
ed that the Centre should share 90
per cent and the State 10 per cent of
the cost of the project.

English

I have taken note, I will discuss
with the Planning Commission.

[Transiation]

Similarly you have said about the
definition of the marginal farmer
4nd the small farmer. The con-
ditions are different there in com-
parison to therein other states. There
is no doubt about it. Particularly,
the expenditure on digging a well in a
desert area of Rajasthan will bea
thousand times more in comparison to
the digging of a well in the plains of
Punjab and Haryana, Even then
it is not certain if water will be
avaiiable or not or what type of water
will be available. I am grateful to
him that he has drawn our attention to
the work done under the N.R.E.P.

He has said one thing about the
primary school. There is no restric-
tion from our side that only primary
school should be constructed under it,
1t is the discretion of the State
Government to construct primary
school, middle school o- secondary
school with that fund. If the hon.
Members desired we would write to

the State Governments that it is the

suggestion of the hon. M™Members that
middle schrols and secondary schools
should also be constructed under it.

[English]

SHRI V. SOBHANADREESWARA
RAO : My point is, there are some
areas, which are permanent drought-
hit areas. There also something to be
done.

SHRI BUTA SINGH : And Jeenaji
talks about permanent drought flood-
affected areas,
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SHRI V. SOBHANADREESWARA
RAO : Yes, our Rayalaseema is also
the same th'ng.

SHRI BUTA SINGH : About Shri
Jeenas queries, I will mention.

He asked about
agencies. As a matter
whole NREP is supposed
affair of Grzam Panchayats which in
itself is a voluntary agency. The
principle of people’s participation in
the NREP is, the programme guide-
lines emphasise on the full involve-
ment of the rural population in the
implementation of the programme
which is meant for their own benefit,

the voluntary
of fact, the
to be an

[Translation)

Just now about Panchayats Shri
Yirdhi Chander Jain has said that they
should also be fully involved in this
task .

[English]

The work to be taken up under the
programme should be on the basis of
felt needs of the people to be ascer-
iained by holding a meeting in each
Gram Sabha. T do not think that there
can be a better participation of the
voluntary organisations at the village
level than the Gram Sabhas who know
each and every individual of the
village.

The people’s representatives such
as the hon. Members of Parliament and
Members of the Legislative Assembly
are also rtepresented in the D.R.D.As
which are respansible for planning, co-
ordinating and monitoring the pro-
gramme at the district level and for
formulating the annual action plan for
the districts. Similarly the execution
of works is to be done through the
Panchayati Raj institutions which are
again people’s elected bodies and
voluntary organisations. It is expected
that the involvement of the Panchayat
bodies will result in mobilisation of
the local resources which can be uti-
lised to improve the excess resources
and the material content,
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A very important question asked
by the hon, Members is abqut the
maintenance part of it. And Shri Rawat

also questioned the five Ppercent
charges, which on administrative
grounds the States are taking. They

are also taken out of NREP alloca-
tions. This is for the administirative
expenses at the block, district and
panchayat levels.

Maintenance part is very important,
I agree with the hon Members that
the State Governmentis should not be
bappy only at the creation of assets,
They should alse take up the main-
tenance aspeet of it, This should not
be taken as if this programme is some-
body else’s programme, about which
they are not responsible, Ifit is not
maintained, it gets dilapidated. 1 am
trying to impress upon the Minister
Incharge in cach State that instead of
kucha roads or temporary construc-
tions, as far as possible pucca construc-
tions should be made so that
maintenance becomes very easy for the
State Government, But here again 1
have to tell the hon. Members that
maintenance cannot be taken up by the
central agencies because the country
is so vast. As I was the Minister of
Transport, I know that even the main-
tenance of national highways is the
charge and duty of the State Govern-
ments. Again I will write to the State
Governments and convey the anxiety
expressed by the hon. Members.

Shri Rawat wanted to know the
allocation made to Uttar Pradesh under
the NREP in UP the funds allacated
were Rs. 3922 lakhs in the first and
second half vear of 1984-85. In this
foodgrains are also given. About food-

grains I want to make one paint. Some

s s ) a
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of the States have a tendency to give
to the public distribution system the
foodgrains which are allocated under
this Programme and they are not distri-
buted to the workers who are engaged
in this kind of activity, I am sorry to
comment that in Uttar Pradesh full
utilisation of foodgrains could not take
place. But I will be w riting to the hon.
Chief Minister and the Minister con-
cerned that in case theY want more
foodgrains, Govt. of India would havc
no problem. At the moment, we are
in an easy position and we can give as
much foodgrains as they want,

SHRI HARISH RAWAT : My only
grouse was that they were getting less
than what was due to them.

SHRI BUTA SINGH : Do you think
any State Government will leave any-
thing which is due to them? As a
matter of fact, taking the overall pic-
ture, the entire economy and the
resources available at our disposal, we
are trying to secure as much as we can
from the Planning Commission. But I
can assure the hon. Members that this
scheme is so useful that it will be
continued with all the vigour at our
command even in the Seventh Five
Year Plan. This is what 1 can say at
the moment.

MR. DEPUTY-SPEAKER : The
House now stands adjourned to meet
tomorrow at 11 A M.

18.35 hrs.

The Lok Sabha then adjourned 1ill
Eleven of the Clock on Tuesday,
May 14, 1985|Vaisakha 24,

1907 (Saka)
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